
FIRno.RC-DAI-2020-A-2018
U/s7ofPCAct1988
(asamendedin2018)
PSCBI,ACB,NewDelhi
SurenderSinghChahalv.CBI

27.06.2020

Thisisanapplicationmovedonbehalfofaccused/applicantSurenderSinghChahalfor
furnishingofbailbonds.

Present: Ld.APPfortheState.

SuretySh.BahadurSinghGuliaalongwithadvocateSh.VijaySBishnoiforthe

accused/applicant.

DuetospreadingofCoronaVirus(COVID-19),specialmeasurestakenbythe

Governmenttopreventitbyorderinganationwidelockdown,thehearingoftheurgentmatter

hasbeenconductedthroughVideoConferenceusingCISCOWEBEXappaftertakingconsent

ofboththeparties,intermsofdirectionsissuedbytheLd.DistrictandSessionsJudge,Rouse

AvenueDistrictCourts.

Accused/applicanthasbeengrantedbailbythecourtofSh.ChandraShekhar,

SpecialJudge(PCAct),CBI-19on26.06.2020.AspertheordertheAccusedhasbeendirected

tobereleasedonbailonfurnishingofpersonalbondinthesum ofRs.1,00,000/-withone

suretyofthelikeamount.

Inviewoftheorderdated26.06.2020,bailbondshavebeenfurnishedonline.Let

originalbailbondsalongwiththeoriginaldocumentsbesubmittedwiththeIOofthecaseifhe

isavailable/AhlmadofthisCourtwhoispresentinthecourttodaybefore04.00PM today

itself.IO/Ahlmadofthiscourtshallkeeptheoriginalbailbondsandoriginaldocumentswith

him andshalldeposit/submitthesamewiththeconcernedcourtuponresumingofthenormal

functioningoftheCourts.Asthebailbondsareacceptedonlinethereisnoneedtoendorse

thesame.

CopyoftheorderbeprovidedtotheLd.Counselfortheaccused/applicant.

CopyoftheorderbealsosenttotheJailSuperintendentconcernedafterdepositingofthe

originaldocuments/originalbailbondswiththeIO/AhlmadoftheCourt.

Thisordermaybealsoconsideredasthereleasewarrantforthepurposeofthe

releaseoftheaccusedfrom thejail.

Applicationstandsdisposedoffaccordingly.

[VishalPahuja]
DutyMagistrate/RADC/ND/27.06.2020
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